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BULLTIN PART = II

(General infcrmation relatlnq to Jlegislative & other matters)
Wednesday, March 12, 1997/Phalgun 21, 1918 (saka)

No:322

DETENTION AND RELEASE OF MEMBERS

T At e vy M S g T oy o B g Sy S P T e D

The following message dated 10.03.1997 addressad to the
Hon'ble S eaker, Delhi vidhar Sabha was received frcem the
Dg. Commissioner of Police, Mew Delhi District, tlew Delhi z-

I have the honour to inform you that

Shril Jai Kishan and Shri Ajay Maken., Hon'Sle Members
cf legislative Assembly, Delhi alongwith their other
Supiorters were detained under section 65 of Delhi
Police Act, 1978 for discbeying the lawful directions
of [olice from Parliament Street in front of Police
Stavion Parliament Street, New Delhi on 10.3.97 at
12.59 P.M.

They were released at 1.05 P.M. from the same
place, the same day on 10.3.97."

P.N. GUFTA
SECRETARY



